Criminal cases/Complaints pending against M.Ps

IMLAs

PUNJAB & U.T.CHANDIGARHH

Sr.No. District Name As on 31.12.2023
1 Amritsar 18
2 Barnala 0
3 Bathinda 3
4 Faridkot 2
5 Fatehgarh Sahib 1
6 Fazilka 1
14 Ferozepur 1
8 Gurdaspur 2
9 Hoshiarpur 1
10 Jalandhar 11
11 Kapurthala 3
12 Ludhiana 19
13 Mansa 2
14 Moga 0
15 Pathankot 3
16 Patiala 3
17 Rupnagar 6
18 SAS Nagar 6
19 Sangrur 8
20 SBS Nagar 0
21 Sri Muktsar Sahib 0
22 Tarn Taran 4

TOTAL 94

U.T.Chandigarh

—_—
—




Details of pending Criminal cases/Complaints against MPs/MLAs in the State of Punjab as on 31.12.2023

No. of

R - . Case  No. Date and| . - ... Date of filing|Date of| . . No. of . Expected time COMMENTS OF|
;‘;’ g;srt;;ct ggg;f of the I\Nﬁ)me of Name of MLAIS:gggg Tnlsai the assigned in/CNR No. number  of[Police Station S]fgfger:je hfs;;ﬁﬁ:gjlt gﬁ;ellaonf filing CD;;S gfs}?elé?g Criminal framing ﬁ;iste;;te status and it Sﬁy’hlefraélg];;y Tv?ftizllensi.egf witnesses revr:i;?sii)eie of completion [DISTRICT &|
. ithe Court FIR 8 p 8 Complaint |charge & examined | VN ofrial  [SESSIONS JUDGE
'VEER
MS. SINGH
HARPREET SUKHLBINDE LOPOKE CRA/ Case remanded back
. KAUR EX.MLA Vs |24115/10.1 [PBAS010006| 09/01/2024 by Hon'ble High Court,
1 |Amritsar RANDHAWA lS{AS]lzI;i(/il;IA SITTING SUKHBIND | 0.2013/ 902013 NA SADAR 500 IPC 2 YEARS 13.08.2008 -- 13.03.2007 |15.01.2010 Arguments -- 6 6 - Chandigarh vider order
, D&SJ, ER SINGH |15.09.2023 dated 13.01.2021
AMRITSAR SARKARIA
IMLA
MS. SUKHBIND
HARPREET ER SINGH CRA/ Case remanded back
. KAUR \VEER SINGH SARKARIA [421/10.07.2PBAS010065 09/01/2024 by Hon'ble High Court,
2 |Amritsar RANDHAWA LOPOKE FORMER VS VEER 014/ 882014 NA SADAR 500 IPC 2 YEARS 13.08.2008 - 13.03.2007 |15.01.2010 Arguments - 6 6 - Chandigarh vider order
, D&SJ, SINGH 15.09.2023 dated 13.01.2021
IAMRITSAR LOPOKE
iiNDHIR oM IS’III;}-.ES E/S Adjourned for reply of Adjourned for reply of
3 |Amritsar VERMA, PARKASH FORMER oM PC/9/2023 | PBASO1- |20/09.07.202 |VIGILANCE 13 PC ACT |5 YEARS 31.08.2023 B B Yetto be [the z_lpphcatlon under B 49 B _ the e_lpphcatlon under
31.08.2023|015380-2023 3 BUREAU framed |[section 207 Cr.P.C. For section 207 Cr.P.C. For
IAD&S]J, SONI PARKASH 10.01.2024 10.01.2024
AMRITSAR SONI T T
STATE VS
SH. AMIT MS. P | iy IpBasosoots AIRPORT 1204651467 Case is fixed for Case is fixed for
4 |Amritsar MALHAN, - IGURIQBAL | FORMER 28/2012 /468/471/48 |LIFE 29.01.2021 | 22.02.2022 - 22.02.2022|Prosecution evidence on 9 5 4 Within 1 Year |Prosecution evidence
IAND 266/2021 982021 AMRITSAR
CJM, ASR IKAUR 41PC 12.01.2024. on 12.01.2024.
GURIQBAL
KAUR
SH. SITTING [BIKRAMIIT 190 CRPC
SINGH VS
- IBIKRAMIJIT Uls . .
SH. AMIT SINGH COMU/ |PBAS030036 499,500, Case is fixed for Case is fixed for
5 |Amritsar MALHAN, - SADAR enn 2 YEARS - 18.11.2016 | 19.05.2016 |18.11.2016(11.01.2024 for - 5 5 0 1 YEAR |11.01.2024 for
SH. MAJITHIA 264/2016 002016 501,502, : . : .
CIM, ASR SANJAY PProsecution evidence. PProsecution evidence.
SANJA 120-B,34
v SINGH & IPC
SINGH OTHERS
STATE VS
SH. AMIT SH. LOVE Case is fixed for Case is fixed for
6 |Amrisar  [MALHAN, MALKEET |FORMER |KIRANPRE %11/ 021 2";32‘33?302“ 203/2020 511;1/113}5 u/s Illfg/ 270/ MONTHS  [08.11.2021 | 27.03.2023 — [27.03.202308.01.2024 for ; 10 8 2 ; 08.01.2024 for
CIM, ASR SINGH AR IET SINGH Prosecution Evidence. Prosecution Evidence.
& OTHERS
SH. AMIT STATE VS u/s Case is fixed for Case is fixed for
7 |Amritsar MALHAN, g?NggNHT FORMER [RANJIT 52131//2022 3P§32/3?(5)30018 127/2014 I(,:Illiflgé 420/120-B [7 YEARS 15.01.2015 |18.10.2016 - 18.10.2016 {12.01.2024 for - 9 1 - -- 12.01.2024 for
CJM, ASR SINGH IPC PProsecution Evidence. Prosecution Evidence.
188/269/270)
IPC and 51
STATE VS National Case is fixed for Case is fixed for
SH. AMIT SH. ANIL RANJIT  [CHI PBAS030261 Disaster Charge yet to Charge yet |y, 48 2024 for awaiting 20.08.2024 for
8 (Amritsar - MALRAS -~ osHI FORMER I61\GH ANDR107/2022 | 802022 | 20072021 | SADAR ypoemenf? YEARS  21112.2022 17 e ed - pobe  urther order Hobn'ble 1 - - “ lawaiting further order
> IANOTHER tand 3 High Court. Hobn'ble High Court.
Epidemic
Disease Act
Reference has been Reference has been
SH. SH. STATE VS 188 IPC 51 clerence nas bee moved in the Court of
9 lAmric SUPINDER BIKRAMIIT | b\ iee BIKRAMIIT CHI212/  PBAS03- 092002 |SULTANWI|DISASTER | /o rro |13 00 0 13/02/23 Clﬁ’ggs E‘i’véj‘ﬁ‘ t}f C.f“r‘ on 4 4 Ld. CJM, Amritsar.
ritsar - ISINGH, IMIC, SINGH SINGH 023 004001-2023 ND MANAGE - Tamed s fived for 19.01 2004 - Casc is fixed for
IAMRITSAR MAJITHIA MAJITHIA MENT ACT ramec s tixec for 7.V 19.01.2024 for
for Apppearance. A
pppearance.
. File put up before Duty
File p}xt up before Duty Magistrate as Ld.
Ms Magistrate as Ld. Presiding Officer was
MANPREET SH. STATE VS Presiding Officer was on on leave. No
10 [Amritsar  |KAUR, AMARPAL |ppy e [AMARPAL - CHU PBASALO0Z| 600000 | ANALA U8 1882705 ypaRs  [10.09.2021 | 16.05.2023 NA NA  |leave. No prosecution - - - - 6 MONTHS |prosecution witness is
SD. SINGH @ SINGH @ [252/2021 |043-2021 IPC witness is present. Let,
M, BONNY BONNY Pws at Sr. No. 1, 3 and 6 present. Let, Pws at Sr.
IAMRITSAR e No. 1,3 and 6 be

be summoned for
06.01.2024

summoned for
06.01.2024




No. of

- - . Case  No. Date and| . - ... Date of filingDate of| . . No. of . Expected time COMMENTS OF|
;‘(;' gl:':a 2;3}? of the ﬁe;me of Name of MLAIS::;EEg Tltlcea(;£ the assigned in/CNR No. number  of[Police Station Sfé‘;ﬁe g\lfr?iillg'lr?ennlt gﬁ;eufnf filing chf;fg(e)flelel:g Criminal framing E;iste;;le status and it Sﬁ}é’hlefracngt rtt)y Tv(;gfl}le}]sz.egf witnesses revrﬁ;?sstf)esbe of completion DISTRICT &
: the Court FIR Complaint  |charge examined examined of trial SESSIONS JUDGE
INo defence evidence is I\Irzsd;ftezgf ::13:;1:;;5
present nor arguments 5 dvanced &
MS. SH. STATE VS advanced. On requeét case stands
. GURPREET IAMARPAL IAMARPAL |CHI/ PBASA1002 u/s On request, case stands . ’
11 |Amritsar KAUR, IMIC, SINGH @ FORMER SINGH@ [249/2021 0372021 65/2020 RAMDASS 188//3/51 5 YEARS 09.09.2021 10.12.2021 NA 10.12.2021 adjourned to 06.01.2024 - 6 4 0 4 MONTHS gcé_](())lllr;g;l;ofor defonce
IAINALA IBONNY BONNY for defence evidence, if R
. evidence, if any,
any, otherwise for otherwise for
arguments. arguments.
. . INo defence evidence is
No defence evidence is resent nor areuments
present nor arguments 5 dvanced &
E/ISRPREET (AMARPAL /SAI;IA/IEP\EL CHI/ PBASA1002 uss ?)dnv ?:;Egét case stands On request, case stands
12 |Amritsar KAUR, JMIC, gIgS]EJ{Y@ FORMER SINGH @ 2482021 0382021 58/2020 RAMDASS 188//3/51 5 YEARS 09.09.2021 10.12.2021 NA 10.12.2021 adjourned to 06.01.2024 - 6 4 0 4 MONTHS g(é_]gilrggg;ofor defonce
IAINALA IBONNY for defence evidence, if L
. evidence, if any,
any, otherwise for otherwise for
arguments. arguments.
ON 04.12.2023 NO % NO
DEENANCE EVIDENCE EVIDENCE WAS
WAS PRESENT. CASE
1. SH. WAS ADJOURNED TO PRESENT. CASE WAS
MS. MALKIT uss DEFENCE EVIDENCE ADIOURNED TO
RAJWINDER SINGH AR STATE VS CHI/ PBASB1001 188,269,270 AND ARGUMENTS IF DEFENCE EVIDENCE
13 |Amritsar KAUR, FORMER [PRABHDYA b64/2021 15382021 150/2020 TARSIKA ,336,270 2 YEARS 19.08.2021 {02.09.2023 |- 02.09.2023 ANY - 11 - 11 - AND ARGUMENTS IF
SDIM, BABA 2. SH. L IPC, 03 ED ’ ANY.
BAKALA SANDEEP ACT ON 11.12.2023 NO DW
SINGH AR ION 11.12.2023 NO DW
WAS PRESENT. CASE WAS PRESENT. CASE
WAS ADJOURNED TO WAS ADIOURNED TO
03.01.2024. 03.01.2024.
ON 04.12.2023 NO
DEFENCE EVIDENCE e v R
WAS PRESENT. CASE WAS PRESENT. CASE
MS. g&%ﬁgéo%ggggg 'WAS ADJOURNED TO
RAJWINDER STATE VS U/S 188, DEFENCE EVIDENCE
14 |Amritsar [ KAUR, gﬁéﬁ‘kgn FORMER |MALKIT 53}(%021 gﬁ‘;g?; 001} 1062020 | TARSIKA |2701PC,03]2 YEARS  [06.07.2021 [03.05.2023 |- 03.05.2023 [A N0 ARGUMENTS IF ; 10 i 10 ; AND ARGUMENTS IF
SDJM, BABA SINGH ED ACT ’
BAKALA ON 11.12.2023 NO DW ON 11122003 NO OW
WAS PRESENT. CASE e
WAS ADJOURNED TO A o D NED TO
03.01.2024. o ’
'ON 04.12.2023 NO ION 04.12.2023 NO
DEENANCE EVIDENCE DEENANCE EVIDENCE
1. SH. 'WAS PRESENT. CASE WAS PRESENT. CASE
MS. IMALKIT WAS ADJOURNED TO 'WAS ADJOURNED TO
RAJWINDER SINGH AR STATE VS U/s 188, IDEFENCE EVIDENCE IDEFENCE EVIDENCE
15 Amritsar [ KAUR, FORMER DAVINDER (117263 [PBASBIOOTI 1350000 | TARSIKA (270 IPC, 032 YEARS  [19.082021  [03.05.2023 |- 03.05.2023 ANy AROUMENTS IF ; 10 ; 10 - AND ARGUMENTS IF
SDJM, BABA 2. SH. SINGH ED ACT ’
BAKALA SANDEEP ON 11.12.2023 NO DW ON 11.12.2023 NO DW
SINGH AR 'WAS PRESENT. CASE 'WAS PRESENT. CASE

WAS ADJOURNED TO
03.01.2024.

'WAS ADJOURNED TO
03.01.2024.




. No. of .
- - . Case  No. Date and| . - ... Date of filingDate of| . . No. of . Expected time COMMENTS OF|
;‘;’ g:ﬁ:a 2;3}? of the ﬁi)me of Name of MLAIS::;EEg Tltlcea(;£ the assigned in|CNR No. number of|Police Station gféer:je hfs;;g{_l;ennlt gﬁ;eufnf filing CDI'?;: sfslflelé?g Criminal framing E;iste;;le status and it Sﬁ}’;hlefracngt rtt)y Tv(;gfl}le}]sz.egf witnesses re‘;vr:;?sstf)esbe of completion [DISTRICT &|
: the Court FIR 8 P 8 Complaint  |charge 8 examined examined of trial SESSIONS JUDGE
'ON 08.12.2023 NO
PLAINTIFF EVIDENCE
ON 08.12.2023 NO 'WAS PRESENT. CASE
PLAINTIFF EVIDENCE 'WAS ADJOURNED
L sH WAS PRESENT. CASE T019.12.2023 FOR
it WAS ADJOURNED PLAINTIFF EVIDENCE,
IGULJAR TO19.12.2023 FOR WITNESS WERE
SINGH PLAINTIFF EVIDENCE, ORDERED TO BE
MS. RANIKE WITNESS WERE CALLED THROUGH
RAJWINDER STATE VS CHI/326/ IPBASB1002 ORDERED TO BE CALLED NBW
16 |Amritsar KAUR, b. SH FORMER MALKIT 2021 4182021 236/2017 BEAS U/S 188 IPC|06 Months 02.12.2021  |05.04.2023 |- 05.04.2023 [THROUGH NBW. - 8 - 8 - ’
SDJM, BABA MALKIT SINGH ON 15.12.2023 ONE ION 19.12.2023 ONE
BAKALA ON 19.12.2023
SINGH AR WITNESS WAS PRESENT WITNESS WAS
AND EXAMINED. OTHER PRESENT AND
3. SH. SANDEEP 'WITNESS WERE EXAMINED. OTHER
SINGH AR ORDERED TO BE CALLED WITNESS WERE
THROUGH NBWS FOR IORDERED TO BE
DATED 10.01.2024. CALLED THROUGH
INBWS FOR DATED
10.01.2024.
SH. POORAN uss File has not been File has not been
BIKRAMDEE SINGH VS received from Ld. received from Ld.
17 |Amritsar IP SINGH, SEI\'](I;/[I?NHT FORMER |MANIJIT gglg/lA/ZO/ 7P]937/;(S)I?51 000 KHILCHIAN 332%312;{33122 7 YEARS NA INA 13.10.2015 NA  |Appellate Court. Same - - - - - Appellate Court. Same
JMIC, BABA SINGH & ’ 9’IPC’ be awaited till be awaited till
BAKALA OTHERS 10.01.2024. 10.01.2024.
SH Accused not served. Non Accused not served.
BIKRAMDEE SAMPOOR bailable warrants of Non bailable warrants
. SH. DALBIR IAN SINGH [NACT/92/ [PBASB1000 IU/S 138 N.I. arrest of of arrest of
18 \Amritsar P SINGH, SINGH SITTING s DALBIR 2022 7302022 BEAS ACT [P YEARS NA - NA 15.06.2022 NA - laccused through SSP accused through SSP
JMIC, BABA . .
BAKALA SINGH (R), be issued for (R), be issued for
29.01.2024. 29.01.2024.
Barnala NIL
AN APPLICATION FOR
EXEMPTING PERSONAL
PRESENCE OF ACCUSED
AMIT RATTAN HAS BEEN
FILED. FOR THE
REASONS DISCLOSED IN
THE  APPLICATION,HIS ALL THE
PRESENCE IS EXEMPTED ONCERNED
FOR TODAY ONLY. AT
THE REQUEST OF OFFICERS HAVE
SH DINESH STATE OF COUNSEL FOR BEEN DIRECTED
KUMAR IPS CHARGE |ACCUSED, CASE STANDS IAPPROXIMA | TO EXPEDITE
19 Bathinda  [WADHWA, _ AN SITTING [oRIAB VSpeignops PRSTOL 011602202 yigance /784 PO 170423 NA NA NOT  |ADJOURNED TONO 34 34 TELY ONE DISPOSAL OF
IADJ, RATTAN IBUREAU FRAMED |[11.01.2024 FOR 'YEAR THESE CASES BY
BATHINDA. : PRODUCING THE COPY AVOIDING
OF THE DOCUMENTS ON
RECORD AS PER TERMS UNNCESSARY AND
OF ORDER  DATED LONG
04.12.2023 AS WELL AS ADJOURNMENTS.
FOR SUPPLYING COPY
OF THE SAME TO THE
ACCUSED, ARGUMENTS
UPON CHARGE SHALL
ALSO BE HEARD ON
THAT DATE.




Sr.
No.

District
Name

Name of the
Court

Name of
MP

Name of MLA|

Sitting/
Former

Title of the
case

Case  No.
assigned in
the Court

CNR No.

and|
of

Date
number
FIR

Police Station

Offence
alleged

Maximum
punishment

Date of filing
Challan

Date of filing|
charge sheet

Date of filing|
Criminal
Complaint

Date of]
framing

charge

Present status and its|

next date

Stay, if any, by
higher court

Total no. of
witnesses

No. of
witnesses
examined

No. of
witnesses
remain to be
examined

Expected time
of completion
of trial

COMMENTS
DISTRICT
SESSIONS JUDGE

OF|
&

20

Bathinda

SH.SIMRAN
SINGH
IACJ(SD),
BATHINDA.

SARUP
CHAND
SINGLA

FORMER

STATE VS
HARPINDE
R SINGH

CHI/
495/2020

PBBT030050
512020

48/23.06.202
0

THERMAL,
IBATHINDA

188/269/270|

IPC

30.07.2021

NA

NA

CHARGE
NOT
FRAMED

FOR EXEMPTION OF
PERSONAL
APPEARANCE
ACCUSED
MOHINDERPAL BAGHA
AND HARPINDER|
SINGH FILED. IN VIEW|
OF THE APPLICATIONS,
PRESENCE OF SAID
ACCUSED IS]
EXEMPTED FOR TODAY
ONLY. ON REQUEST OF
LEARNED COUNSEL
FOR ACCUSED, CASE IS
ADJOURNED TO
03.01.2024FOR
ICONSIDERATION ON
NOTICE OF|
IACCUSATION, SUBJECT
TO LAST OPPORTUNITY]
LALL ACCUSED
PERSONS SHALL
REMAIN PRESENT ON
NEXT DATE OF|
HEARING WITHOUT

OF

24

24

LESS THAN
ONE YEAR

-do-

2

-

Bathinda

SH.SUDHIR
KUMAR,
SDIM,
T.SABO

IDARSHAN
SINGH
IKOTFATTA
EX MLA

FORMER

STATE VS
GURDEEP
SINGH ETC

CHI/
161/2021

PBBTA1-
001059-2021

125/08.12.20
17

IKOTFATTA

341/431/283
IPC  AND
8(B)
NATIONA
L
HIGHWAY
S ACT 1956

5 YEARS

28/07/21

NA

NA

13/06/23

TWO SEPARATE
IAPPLICATION FOR|
EXEMPTION FROM|
PERSONAL APPEARANCE
OF ACCUSED SARABIIT]
SINGH, AMIT RATTAN
AND DARSHAN|
SINGHHAVE BEEN FILED.
[FOR THE REASONS;
MENTIONED IN  THE]|
IAPPLICATION THEIR|
[PRESENCE STANDS
EXEMPTED FOR TODAY|
ONLY.NO PW 1S
PRESENT. ON REQUEST,
ICASE IS ADJOURNED TO|
24.01.2024FOR
PROSECUTION
EVIDENCE. PWS BE
SUMMONED FOR THE
SAID DATE .CONCERNED|
'WITNESS BE SUMMONED|
[FOR DATE FIXED.
PROCESS BE ISSUED|
IMMEDIATELY.

NO

IAPPROXIMA
TELY ONE|
'YEAR

-do-

22

Faridkot

Sh. Rajiv
Kalra, Ld.
Additional
Sessions

Judge-1,

Faridkot.

NIL

Kushaldeep
Singh Dhillon

Former

State Vs.
Kushaldeep
Singh
Dhillon

PC/1/2023

PBFDO1-
002815-2023

13/16.05.202
3

Vigilance
Bureau
Ferozepur
Range

13(1)B,
13(2) PC
and 120B

IPC

10 Years

13.07.2023

Nil

Nil

Nil

12.01.2024 for
Prosecution Evidence

Nil

47

42

2 Years

In compliance to the
letter No. 1047 Spl
dated 29.09.2020 and
No. 907/Spl./Gaz.I1.17
dated 27.05.2022
officer concerned has
been directed to
expedite the case at the
earliest

23

Faridkot

Sh. Rajiv
Kalra, Ld.
Additional

Sessions

Judge-1,

Faridkot.

Sukhbir
Singh
Badal

Former

State Vs.
Parkash
Singh Badal
& Anr.

SC/
160/2023

PBFDO1-
005174-2023

129/07.08.20
18

City
Kotkapura

307,119,109
,153,295A.3
23,324,341,
427,504,34,
120B,IPC
and
27/54/59
Arms Act.

10 Years and
fine

24.02.2023

Nil

NIL

Nil

20.01.2024 for Charge.

NIL

218

Nil

Nil

3 years

In compliance to the
letter No. 1047 Spl
dated 29.09.2020 and
No. 907/Spl./Gaz.11.17
dated 27.05.2022
officer concerned has
been directed to
expedite the case at the
earliest




No. of

- - . Case  No. Date and| . - ... Date of filingDate of| . . No. of . Expected time COMMENTS OF|
;r. glstrlct gamf of the ﬁaprne of Name of MLAElmng/ Title of the assigned inlCNR No. umber oflPolice Station (iffenge Ma?(ll:numt gﬁtell of flhngDhate of lflh?g Criminal framing Preste;t[ status and its| Sﬁy,hlf any, lzy TOF?I no. of witnesses w1t1?estsesb of completion [DISTRICT &
0. ame ourt ormer case lthe Court FIR allege punishmen allan charge shee! Complaint charge next date 1gher court witnesses examined I'eel’)l;l:;rl'lliHOEde of trial SESSIONS JUDGE
353,186,14
9,160,355,
506,509
IPC 4 .
Ihe charge i e
gEOOTFE cTl framed on
21.07.2023. The
MEDICAR SO )
Ms. examination in chief
STATE VS E -
PamelPreet RUPINDER BALJIT SERVICES of three witnesses
Fatehgarh  |Grewal Kahal CHI/  |PBFGO03005| 113/12.07.2|FATEHGAR 21.07.202 |evidence next date on ONE AND  |namely Dr.
24 |Sahib Addl.  Civil SINCH@ | SITTING | SINGH | 25612019 | 3022019 019 H SAHIB Ic')\‘r\?sT ITUTI| 2YEARS | 18.09.2019 | 18.09.2019 0 3 15.01.2024 0 15 2 13 |HALF YEAR Amanpreet Kaur , Dr.
Judge, Sr. Jagdish Singh and
: OTHERS (PREVENT ;
Divn. FGS ION OF Dr. Sandeep Singh
VIOLENCE have been recorded.
IAND The case Is now
DAMAGE fixed for 1.5.01 .2024
for the evidence
TO
PROPERT
Y ACT
2008)
As per comments
received from the
presiding officer, ‘In
the above noted
case order dated
01.06.2023 passed
Order dated in CRM-M-28884-
01.06.2023 passed in 2023, by Hon’ble
CRM-M-28884-2023 Case is bein High Court received,
- received from Hon’ble fixed for 9\vide which, this court
g 188 High Court and trial awaiting has been directed to
I , — A
Sh. Satish P 269/270, goun gas ?ee;. Yef.s “::.r ection order of f'xhth'fj case bijf)’”d
Kumar Parkash State vs | chy 3 | 1ssdated | city1, | 149PC 13.04.202] case beyond the date | beyond fhe Hon'ble High | orcy 8t Cour
. < , .04. ~ .
25 |Fazilka Sshgma' * ISingh Bhatti| Former Pgmfih 266/2021 8  [07.07.2020| Abohar Sggsst;r 2year | 14.09.2021114.09.2021|  NA 3~ | fixed in Hor'ble High | date fixed by 6 6 fe‘i’r‘]‘”fi(’;‘fj Further order dated
Aboha’r N Manageme Court. Vide order Hon’ble High be ogrj1d the 31.08.2023 received
N 9 dated 31.08.2023 Court) yondthe | = Hon'ble High
[y nt Act ) X date fixed in . :
o Hon’ble High Court S . Court, vide which,
o : : Hon’ble High| %" .
made interim order interim order has
. . Court )
continue till the next been made continue
date of hearing l.e till the next date of
16.01.2024 hearing l.e
16.01.2024. Now
case is fixed for
06.02.2024 for
awaiting further
orders from Hon’ble
High Court.
The Court concerned
has been directed to|
make strenuous
efforts to dispose of|
SE..Kewal For furnishing the case, at the
rishan .
Additional Satkar K StateVs | e, |pBEZ01007|23/18.09.20 129& B it ordor of aoumment b
o } atkar Kaur .09. } ) along with order o adjournmen €|
26 |Ferozepur Déséggitoil;d Gehri Former Satlc(;a;rh};aur 31/2023 | 9212023 23 VB ACT and 7 Year 14.11.2023 | 14.11.2023 sanction of No 48 0 48 4 months given except for the
Judge 120B IPC prosecution special/  substantial
Ferozepur 02.01.2024 reasons to be

recorded on moving
of written application
by the concerned
party




No. of

- - . Case  No. Date and| . - ... Date of filingDate of| . . No. of . Expected time COMMENTS OF|
;‘;’ g:ﬁ:a 2;3}? of the ﬁi)me of Name of MLAIS::;EEg Tltlcea(;£ the assigned in|CNR No. number of|Police Station gféer:je hfs;;g{_l;ennlt gﬁ;eufnf filing CDI'?;: sfslflelé?g Criminal framing E;iste;;le status and it Sﬁ}’;hlefracngt rtt)y Tv(;gfl}le}]sz.egf witnesses re‘;vr:;?sstf)esbe of completion [DISTRICT &|
: the Court FIR 8 P 8 Complaint  |charge 8 examined examined of trial SESSIONS JUDGE
The court concerned is
not able to proceed
further with the matter
due to the pendency of
the revision petition
arising out of order
passed on the transfer
403,404,406 a;;]illcamc)lnligglt? cmlm
420,467,46 Main Challan Sescions o
8,471,120 B presented on .
SL};'%(&? ey Swe Vs | oo | a3 | 260 DATED| . CTY. | granp [IMPRISONM| 1002901 Adjourned to 11.01.2024 ABOUT ONE oot
27 |Gurdaspur | Judge(Sr. | NA &l Former [Satish Kumar P GURDASPU ENT FOR 16.02.2019 NA  |29.01.2021 rajoumec o 1108 NO 30 23 7 No.439 C22 dated
. Mohinder 73/2019 1000456-2019| 18.12.2018 ACT supplementar for remaining arguments. YEAR
Divn.), . etc R LIFE 06.01.2024
Singh 1899,71 y Challan : .
Gurdaspur Sh.Parminder Singh
COOPERA presented on Railcarned Addl
TIVE ACT 27.07.2020 a1, earmne .
2012 District and Sessions
Judge,Gurdaspur where
the said revision
petition is pending,has
been requested to
dispose of the said
revision petition as
expeditiously as
possible.
Vide this office letter
Fixed 06.01.2024 and INo0.440 dated
. State Vs 186,353,451 -~ :
Ms. Vineeta . . . .. iy remaining unexamined 06.01.2024,the Court
Simranjit Simranjit CHI/ PBGDDAI10| 138 dated CITY ,177,147,50 . ’
28 |Gurdaspur  |Luthra, SDIM, Singh Bains Former Singh Bains | 833/2021 | 036942021 | 08.09.2019 | BATALA | 5,506,189 3 years 09.09.2021 NA NA NA witnesses ordered to NO 35 7 28 ONE YEAR |concerned has been
Batala be summoned for the asked to expedite the
Etc. IPC ) .
date fixed proceedings of the
case.
) Rajinder Ul/s Case adjourned to .
4 Sh. Rupinder Jasbir Singh | ... |Singh Tohra, coml- | FBHO03- 420/465/46| 7 years with Charge | =001 2024 for Stayed by | Case adjourned for
29 |Hoshiarpur |Singh. CJSD,| NA Rai Sitting Jasbir 13289/2013 001102- | —---mmmmem | e 7/471/477A Fine | T | T 05.05.2011| not yet it der of Ld No NA NA NA Appellate awaiting order of
Hoshiarpur aja VS Jasoir 2011 ine framed. | @Watting order of L. Court Appelate Court
Singh Raja /120B IPC i Appelate Court. i
(VIDE
8}:?55 AS PER THE]
DIRECTIONS
10.08.2023 IN
CRM-M ISSUED BY
o HON’BLE HIGH]
39247-2023
COURT VIDE|
TITLED AS
e LETTER NO 1047
SIMARIJIT
SPL  GAZ-II(10/15)
138-B(50 RS SINGH
DATED  29.02.2020
IFINE), 150 BAINS VS
AND LETTER NO.
IELECTRICIT STATE OF
- 2688 SPL./GAZ.II/7-
Y ACT (06 PUNJAB
150/138(1)B G/17G THE
IMONTH TO TRIAL
DR. SIMRANJIT STATE VS THE 05 YEARS COURTIS [CONCERNED
GAGANDEEP| SIMRANIJIT |CHI PBJL030155 |56 DATED |[PS-RAMA |[ELECTRICI| INOT YET JUDICIAL OFFICERS
30 Jalandhar KAUR, CIM. EIANI(Izllg FORMER SINGH b7152021 222021 13.03.2020 IMANDI TY ACT iEI\I/\III;R;SSE)I;IPI\é 11.11.2021 11.11.2021 FRAMED CHARGE 25.01.2024 |STAYED 9 0 9 ?IoRgl(i;lgEE ARE BEING
JALANDHAR BAINS 2003 AND : DIRECTED IN
(03 MONTH DATE
336 IPC MONTHLY
IMPRISONM BEYOND
MEETING TO TAKE
IENT AND THE DATE
EARNEST EFFORTS
IFINE RS FIXED BY
2501-) HON'BLE |1© REDUCE
HIGH PENDENCY OF
COURT LE SUCH CASES AND
16 10202'3 NOT TO ADJOURN
IN;FEkIM > |THE CASES EXCEPT
ORDER FOR RARE AND
CONTINUED COMPELLING
TILL REASONS.

18.01.2024)




- No. of .
- - . Case  No. Date and| . - ... Date of filingDate of| . . No. of . Expected time COMMENTS OF|
;r. glstrlct gamf of the ﬁaprne of Name of MLAElmng/ Title of the assigned inlCNR No. umber oflPolice Station (iffenge MaA)(ll:numt gsteu of flhngDhate of lflh?g Criminal framing Preste;t[ status and its| Sﬁy,hlf any, l:t)y ToF;ﬂ no. of witnesses w1t1?estsesb of completion [DISTRICT &
0. ame ourt ormer case lthe Court FIR allege punishmen allan charge shee! Complaint charge next date 1gher court witnesses examined I'eel’)l;l::rl'lliHOEde of trial SESSIONS JUDGE
(VIDE
ORDER
DATED
10.08.2023 IN
CRM-M-
39230-2023
TITLED AS
“SIMARJIT
138-B(50 RS SINGH
IFINE), 150 BAINS VS
IELECTRICIT STATE OF
'Y ACT (06 PUNJAB”
138-B, 150 MONTI-(I TO TRIAL
8/§GANDEEP SIMRANJIT girl\l/?l;ril\\l/ﬁT CHI PBJL030155 |57 DATED DIV NO. 8 EI]:[I'EECTRICIO5 YEARS INOT YET |CONSIDERATION COURTIS
31 [Jalandhar KAUR, CIM., SINGH FORMER SINGH b716/2021 312021 13.03.2020 AL TY ACT IMPRISONM |11.11.2021 11.11.2021 FRAMED 125.01.2024 STAYED 8 0 8 DIRECTED -do-
JALANDHAR BAINS BAINS 2003 AND [ENT, 336 IPC TO GIVE A
336 IPC (03 MONTH DATE
IMPRISONM BEYOND
IENT AND THE DATE
FINE RS FIXED BY
250/-) HON’BLE
HIGH
COURT LE
16.10.2023,
INTERIM
ORDER
CONTINUED
TILL
18.01.2024))
AS PER THE]|
DIRECTIONS
ISSUED BY
HON’BLE HIGH]
COURT VIDE|
LETTER NO 1047
15.09.2021(S [15.09.2021(S SPL  GAZ-1I(10/15)
UPPLEMEN |[UPPLEMEN DATED 29.02.2020
ATARY IATARY AND LETTER NO,
1 01 MONTH CHALLAN |CHALLAN 2688 SPL./GAZ.1l/7-
SIMARNIJIT 'TO 06 OF OF GI17G THE
GAGANDEEP SINGH JS/I?BTI%VS CHI PBJL030126 273 DATED DIV NO. 8, [|S81PC,3 MONTH S%ggm S%&?NHT NOT YET [AWAITING ORDER Jcl?glglsﬁ\] OPFICERS
32 galandhar AR, CIM, A b [[ORMER [SINGH AND423/2021 (052021 17.09.2020  JAL. B AL 31 IMPRISONM IBAINS AND [BAINS AND FRAMED [FROM HIGH COURT INOT STAYED 7 0 7 SIXMONTHS|\pg BEING
JALANDHAR R SINGH OTHERS RS 200 TO BALWINDE |BALWINDE T DIRECTED IN
BAINS 1000/- R SINGH R SINGH MONTHLY
BAINS BAINS MEETING TO TAKE
PRESENTED [PRESENTE EARNEST EFFORTS
ON D ON TO REDUCE
01.11.2021) |01.11.2021) PENDENCY OF
SUCH CASES AND|
NOT TO ADJOURN
THE CASES EXCEPT]
FOR RARE AND|
COMPELLING
REASONS.




Sr.
No.

District
Name

Name of the
Court

Name of
MP

Name of MLA|

Sitting/
Former

Title of the
case

Case  No.
assigned in
the Court

CNR No.

and|
of

Date
number
FIR

Police Station

Offence
alleged

Maximum
punishment

Date of filing
Challan

Date of filing|
charge sheet

Date of filing|
Criminal
Complaint

Date of]
framing

charge

Present status and its|

next date

Stay, if any, by
higher court

Total no. of
witnesses

No. of
witnesses
examined

No. of
witnesses
remain to be
examined

Expected time
of completion
of trial

COMMENTS
DISTRICT
SESSIONS JUDGE

OF|
&

33

Jalandhar

DR.
GAGANDEEP|
KAUR, CIM,

JTALANDHAR

SHEETAL
IANGURAL

SITTING

STATE VS
SHEETAL

IANGURAL
& OTHERS

CHI/
1750/2021

PBJL030069
342021

180 DATED
13.05.2020

DIV NO 5,
JAL.

365/368/343
/346/323/10
9/195A/
120B IPC,
75 J1 ACT
2015

365-
IMPRISONMEN
T FOR 7
YEARS AND
FINE, 368-
IMPRISONMEN
T FOR 7
'YEARS AND
FINE, 343-
IMPRISONMEN
T FOR 2
YEARS, OR
FINE, OR
IBOTH, 346-
IMPRISONMEN|
T FOR 2
YEARS, IN
IADDITION TO
IMPRISONMEN|
T UNDER ANY
IOTHER
SECTION, 323-
IMPRISONMEN
T FOR 1 YEAR,
OR FINE OF
1000 RUPEES,
IOR BOTH, 109--
IMPRISONMEN|
T FOR 7
IYEARS AND
FINE , 195A-
IMPRISONMEN|
T FOR 7
YEARS, OR
FINE, OR
BOTH, 120-B-
IMPRISONMEN
T FOR 6
IMONTHS OR
FINE, OR
IBOTH, 771
ACT-
IMPRISONMEN
T EXTENDED
TO 3 YEARS
IOR WITH FINE
IOF ONE LAKH
RUPEES OR
WITH BOTH

18.05.2021

18.05.2021

18.08.2022

DEFENCE EVIDENCE
10.01.2024

INOT STAYED

20

16,
ONE PW
GIVEN UP

THREE
MONTHS

-do-

34

Jalandhar

DR.
GAGANDEEP
KAUR, CIM,
JALANDHAR

SHEETAL
IANGURAL

SITTING

STATE VS
SHEETAL

IANGURAL
& OTHERS

CHI/
851/2018

PBJL030160
872018

63 DATED
18.05.2017

DIV NO. 6,
JAL.

506/509 IPC

506-
IMPRISONM
ENT FOR 2
YEARS, OR
FINE, OR
BOTH, 509-
SIMPLE
IMPRISONM
ENT FOR 1
'YEAR, OR
FINE, OR
BOTH

21.05.2018

21.05.2018

06.06.2022

REPLY 09.01.2024

INOT STAYED

SIX MONTHS

AS PER THE
DIRECTIONS  ISSUED|
BY HON’BLE HIGH]
COURT VIDE LETTER|
NO 1047 SPL GAZ-|
11(10/15) DATED
29.02.2020 AND)|
LETTER  NO. 2688
SPL./GAZ.11/7-G/17G

THE CONCERNED
JUDICIAL  OFFICERS
ARE BEING DIRECTED
IN MONTHLY
MEETING TO TAKE
EARNEST EFFORTS TO
REDUCE PENDENCY
OF SUCH CASES AND
NOT TO ADJOURN|
THE CASES EXCEPT
FOR RARE AND|

COMPELLING
[IREASONS.




. No. of .
- - . Case  No. Date and| . - ... Date of filingDate of| . . No. of . Expected time COMMENTS OF|
;‘;’ g:ﬁ:a 2;3}? of the ﬁi)me of Name of MLAIS::;EEg Tltlcea(;£ the assigned in|CNR No. number of|Police Station gféer:je hfs;;g{_l;ennlt gﬁ;eufnf ﬁhnchl_?;f sfslflelé?g Criminal framing E;iste;;le status and it Sﬁy’hlefracngtri)y Tv(;gfl}le}]sz.egf witnesses re‘;vr:;?sstf)esbe of completion [DISTRICT &|
: the Court FIR 8 P 8 Complaint  |charge 8 examined examined of trial SESSIONS JUDGE
341,149-
SIMPLE
DR. STATE VS IMPRISONM
GAGANDEEP SHEETAL PARDEEP |CHI/ PBJL030021 |88 DATED |PS- NEW ENT FOR 1 6, ONE PW THREE
35 Jalandhar KAUR, CIM., IANGURAL SITTING KHULLAR [1198/2021 1652021 06.05.2017 |BARADARI 341/149 IPC MONTH, OR 11.02.2021 11.02.2021 09.12.2022 (313 CRPC, 02.01.2024 NOT STAYED 10 GIVEN UP 3 MONTHS -do-
JALANDHAR & OTHERS FINE OF 500
RUPEES, OR
BOTH
500-SIMPLE
DR. IMPRISONM
STATE VS DDR NO. 31
GAGANDEEP SHEETAL CRMP14/2 |PBJL030513 IPS- NEW ENT FOR 2 DEFENCE EVIDENCE THREE
36 Jalandhar KAUR, CIM, ANGURAL SITTING /S\PIL%}EUTIQALL 017 742017 ?(:\JQEZ%N BARADARI 500 IPC YEARS.OR 18.09.2017  |18.09.2017 18.08.2022 15.01.2024 NOT STAYED 10 10 MONTHS -do-
JALANDHAR o FINE, OR
ESTH VIDE-ORDER
[IMPRISONME DATED
02.11.2019 IN
INT FOR 6
CRM-M-46663-
MONTHS OR 2019 TITLED
FINE OR AS
BOTH 186 IN THE “MOHINDER
_ IMPRISONME
DR RAVI BAawA NT FOR 3 AWAITING ORDER gy Gi o BRAGAT AND
37 |Jalandhar GAGANDEEP SHEETAL SITTING MAHINDRU CHI/ PBJL030329 213 DATED KHEL 143/149/186 MONTHS OR 20112018  12.11.2018 NOT YET [FROM HON’BLE CHARGES 7 0 7 ORS ST/S -do-
KAUR, CJM, IANGURAL 1899/2018 722018 13.12.2017 4 /505 IPC FINE OF 500 o o FRAMED [HIGH COURT
JALANDHAR (AND JALANDHA RUPEES, OR 20.03.2024 SHALL STATE OF
OTHERS R BOTH R REMAIN PUNJAB AND
IMPRIS: STAYED MEANTIME,
IMPRISONME '
FRAMING OF
INT FOR 3
IYEARS OR CHARGES
SHALL
FINE OR REMAIN
BOTH GANPRIEN
01 MONTH STAYED
TO 06
MONTH
IMPRISONM
U/S 188 IPCIEN T / FINE
RS 200 TO
IAND U/S
DR IPS 126 OF 1000/- U/S
y STATE VS 182 DATED DIVISION 188 IPC AND NOT TWO TO
38 |Jalandhar GAGANDEEP SHEETAL SITTING [ROBIN UCR/ PBIL030426 2017 DIV INO 4 REPRESEN \U/S 126 06.12.2022 NOT REQUIRE CONSIDERATION INOT STAYED NIL NIL NIL FOUR -do-
KAUR, CIM, IANGURAL 583/2022 402022 TATION REQUIRED 20.01.2024
SAMPLA NO 4 JALANDHA PEOPLE D MONTHS
JALANDHAR OF THE
IR REPRESTAT
PEOPLE
IACT IVE ACT
IMPRISONM
ENT FOR
TWO YEARS
IAND FINE
OR BOTH
AS PER THE]|
DIRECTIONS  ISSUED
BY HON’BLE HIGH
COURT VIDE LETTER|
NO 1047 SPL GAZ-
11(10/15) DATED|
29.02.2020 AND|
01 MONTH LETTER  NO. 2688
'TO 06 SPL./GAZ.11/7-G/17G
DR. STATE VS IPS- RAMA IMONTH THE CONCERNED
GAGANDEEP SHEETAL HARMANP |CHI/ PBJL030016 {139 DATED MANDI, NOT YET |CONSIDERATION JUDICIAL  OFFICERS]
39 Valandhar ' ip oM, ANGURAL PITTING ey 136/2023 |042023 26062018 JALANDHA |/S 188 'PC;EI\I/\'I‘;R/'?&I\EM 31012023 31.01.2023 FRAMED |17.01.2024 NOT STAYED 15 0 15 |[SIXMONTHS|\p: BEING DIRECTED
JALANDHAR SINGH R IN MONTHLY
RS 200 TO MEETING TO TAKE
1000/- EARNEST EFFORTS TO
REDUCE PENDENCY]|
OF SUCH CASES AND
NOT TO ADJOURN
THE CASES EXCEPT
FOR RARE AND|
ICOMPELLING
IREASONS.




Sr.
No.

District

IName of the
Court

Sitting/
Former

Title of the
case

Case

the Court

No,|
lassigned in|CNR No.

Offence
lalleged

Maximum [Date of filingDate of filing|
punishment (Challan

charge sheet

Date of filing|
Criminal

Complaint

Date of]
framing

charge

Present status
next date

higher court

and its| Stay, if any, by |Total no. of
witnesses

No. of
witnesses
examined

No. of
witnesses
remain to be
examined

Expected time
of completion
of trial

COMMENTS OF
DISTRICT &
SESSIONS JUDGE

AS PER THE
DIRECTIONS  ISSUED|
BY HON’BLE HIGH
COURT VIDE LETTER|
THE CASENO 1047 SPL GAZ-
ACCUSED APPEARED IMAY BE|I1(10/15) DATED
1) PAWAN THROUGH THEIR IDECIDED 29.02.2020 AND|
IKUMAR 145,188,283 COUNSEL, BUT ONE 'WITHIN SIX[LETTER = NO. 2683
MS.  EKTA TINU 2) STATE VS 431,341 ACCUSED IN IMONTHS ON| ;;%/GAZ-ICI&%&%ED
wb SAHOTA GURPARTA SETH CHU  [PBILA10000|155 DATED! IpC 8B CUSTODY JUDICIAL  OFFICERS]
alandhar SDIM P SINGHFORMER [SATPAL 062022 232022 08.12.2017 ILOHIAN INATIONA | 5 YEARS |10.01.2022 NA 17.11.2023 PRODUCED INOT STAYED 18 2 16 IAPPEARANC 'ARE BEING DIRECTED|
NAKODAR | WADALA MAL & e L THROUGH VC. TWO E OF ALLjy MONTHLY,
3)BALDEV OTHERS HIGHWAY PW’S EXAMINED. IACCUSED  \MEETING TO TAKE
SINGH IACT 1956 NOW CASE IS FIXED IAS EARNEST EFFORTS TO|
IKHERA FOR REMAINING OFFENCES |REDUCE PENDENCY|
PW’S FOR 02.01.2024 IARE PETTTY|OF SUCH CASES AND|
IN NATURE. NOT TO ADJOURN|
THE CASES EXCEPT]
FOR RARE AND)|
ICOMPELLING
IREASONS.
The concerned Courts
have been directed to
make strenuous efforts
to dispose of the cases,
Sh. Jasvir Manju Rana Uls 191 at the earliest and no
41 |Kapurthala SC‘;‘I%}‘ Rana GUiit | Sitting | Vs Rana COMU/ -~ PBKP030052 1\ NA 193,195, | 3 Years NA NA | 09022022 NA | Preliminary Evidence None NA NA NA . adjournment be given
s ingh Guriit Singh 12/2022 22022 199 1PC 08.01.2024 except for the
Kapurthala ur) g special/substantial
reasons to be recorded
on moving of written.
application by the
concerned party
Challan not
Ms. Supreet . UCR/ presented, . .
42 |Kapurthala | Kaur, JMIC, Rana Gutieet| - gitging | SWEVS 1273/01-00-| PEKPOS [FIR 10437 Subhanpur |IPC 355/506 - UCR NA NA NA Consideration None NA NA NA . -do-
ingh Daljit Singh 003457-2021| 12-2016 06.01.2024
Kapurthala 2021 presented on
01-09-2021




No. of

- - . Case  No. Date and| . - ... Date of filingDate of| . . No. of . Expected time COMMENTS OF|
Sr. [District Name of the |Name of Sitting/ Title of the . . . . _|Offence Maximum |Date of filing|Date of filin . . Present status and its| Stay, if any, by |Total no. of| . witnesses X
No. Name Court MP Name of MLAFormgr case assigned inCNR No. number  offPolice Station alleged punishment (Challan gcharge sheet gCrlmma} framing next date hi}éher cg;rty witnesses WIMeSSes | hain to be of Completlon DISTRICT &
the Court FIR Complaint  |charge examined examined of trial SESSIONS JUDGE
The concerned Courts
have been directed to
make strenuous efforts
CRM/ to dispose of the cases,
Sh. Rahul Bibi Jagir arnail Sineh 22/2021 340 CrPC Fixed for Prelimi List of Five at the earliest and no
- Rahu Kaur amnat Sing N PBKPC1- r Not yet 1xed for Preliminary 15t o . [witnesses adjournment be given
43 |Kapurthala [Kumar, SDJM, - (Opposit Former 'Vs. Bibi (Private 000222-2021 IN/A IN/A r.w.s. 195 N/A N/A N/A 12.02.2021 framed evidence for None witnesses is are N/A - excent for the
Bholath pposite Jagir Singh |Complaint CrPC © 25.01.2024 not filed ) ceptlor the
party) case) examined special/substantial
reasons to be recorded
on moving of written.
application by the
concerned party
Comments - Kindly
refer to the Hon'ble
High Court Letter No.
1047 Spl. Gaz-
11(10/15) dated
29.09.2020 on the
subject cited above.
It is submited that now
there are total 19 cases
falling under the
subject cited matter
pending in the
Ludhiana Sessions
Division. One Case is
‘;0698"2270]’41627 14.11.2022 CHARGE| Disposed on
DR. AJIT BHARAT ’O_B bF I’PC LIFE (The NOT Pending for 05.01.2024 08.12.2023 by the
. - STATE VS PBLDO1- VIGILANCE investigation for the charge and . court of Ms. Radhika
44 |Ludhiana IATRI, ADJ, N/A° BHUSHAN | FORMER TELU RAM PC/7/2022 025169-2022 11/16.8.2022 BUREAU & 7,7A, 8, IMPRISONM £ co d 14.11.2022 N/A FRAMED Not stayed 64 0 64 2 years Puri. CJM
LDH IASHU 12,132) [ENT ot co-accusc TILL [Arguments on url, LI,
is still application. Ludhiana.Out of these
OF PC ACT . DATE
1988 pending) 19 cases 2 cases are
stayed by Hon’ble
High Court as reported
by the concerned
courts. Out of total
pending cases one case
is pending for disposal
in Sub-Division
Samrala, of this
Sessions Division. It is
further submitted that
strenuous efforts are
being made to dispose
of the cases at the
earliest.
186, 353,
SH. 332, 333,
HARBANS SIMRANJIT STATE VS 307,394, [FE . Around one
45 |Ludhiana  [SINGH N/A  SINGH FORMER [KAMALIT |« 5C/ - BBLD0L - 11300620 8 e it IMPRISONM | 16.09.2009 | 16092009 | N/A  |07.062017 5 aiting Orderfor - |¥es, 11993017 5, 1 21 year after the -do-
LEKHL,ADJ, BAINS SINGH AND 25,27, [ENT N stay is vacated
LDH 54, 59 ARMS
ACT
307,427,148,1
49,506,188,33
6 IPC AND
25,27,54,59
IARMS ACT
IAND 51
MS STATE VS ﬂiﬁf\?ﬁm
y SIMRANIJIT ILIFE NOT .
. IAMANDEEP SIMRANJIT SC/ PBLDO1- 19/08.02.202 | SHIMLAPU |NT ACT 339 Awaiting Supplementa Around one
46 [Ludhiana et ey | NA-SINGH FORMER |~ et 12023 10045239023 P RI AND 3 IMPRISONM | 21.02.2023 NA NA FRAMED | e e 500 NO 32 0 32 vear -do-
LDH IBAINS BAINS epiDEMIC [ENT YET
IDISEASES
ACT-375
IAND 127
REPRESENT
IATION OF
THE PEOPLE

IACT-900




No. of

- - . Case  No. Date and| . . ... Date of filingDate of| . . No. of . Expected time COMMENTS OF|
Ii: 3::;“ lgguml_(: of the I\N/Iai)me of IName of MLA;EE—EE:— Tltlsazithe lassigned in|CNR No. number  ofPolice Station gfiegzﬁe x:;ﬂl:;t Bﬁ:ilaonf fllmgCle;fgsfs}fg;?gCriminal framing E;iiegstesmms and its Stlfi};hl:ra:(i;xy T‘%Z::;;'egf witnesses revrﬁztali];isoeie of completion [DISTRICT &|
) the Court FIR Complaint |charge examined examined of trial SESSIONS JUDGE
SH. SHIV Rigrous
MOHAN STATE VS ot
GARG, ADJ, SIMRANJIT SIMRANJIT 376,354,354 NOT
47 [Ludhiana  FTSC N/A [SINGH FORMER | SINGH | | SO/ FBLDOL | 18071007201 DIVISTON 1 506 1208 Y& %1 10.112021 | N/A NA | FRAMED [ On Charge for Not stayed 2 0 24 |TwogndHalf -do-
DEALING BAINS BAINS & O opmpc [end tolife ver 0% '
'WITH RAPE OTHERS o iable 1o
CASES, LDH and
Stayed
s 176/177/181 CZRé\f;(VIO'ESI;G'
48 [udhiana RADHIKA | [0 NDER | FORMER |AMRINDER COMA/ ~ [PBLDO3- N/A Na  BASOTRC  SEVEN N/A A | 106 | NOT AWAITING ORDER | CRMAM-IS062| |4 (Prelimry 3 months -do-
PURI, CJM, 12412/2016{018136-2016 FRAMED |FOR 17.012024 2019(0&M) and Evidence )
SINGH SINGH AND277 |YEARS
LDH AND2TT CRM-M-14983-
2019(0&M)
22.07.2021
SIMRANJIT [FORMER 2y35330a
SINGH STATE VS
MS. BAINS SIMRANJIT (427/186/18 4(1 of four
49 |Ludhiana  [SADHIKA | N/A IBALWINDE [FORMER [SINGH  CHUSTS/20/f Do g o [a0/0%-05-201 SARABHA /48149 THREE YEAR 21/042017 | 23072019 | NIA | oo\ PW FOR 02012024 Not stayed 15 witness 1 3 months -do-
PURL CIM, R SINGH and BAINS & ey or Chief only)
DALJIT OTHERS e
SINGH ___[SITTING
BALWINDE
s R SINGH
' BHARAT SEKHON COMPLAINANT
50 |[Ludhiana  [SO DA | N/A BHUSHAN | FORMER (Vs comaoog 0% 1 WA [HABOWALP 180 vEARS N/A NA | 28042021 | NOT IEVIDENCE FOR Not stayed 1" 8 3 6 months -do-
PURL CIM. ASHU BHARAT 09.01.2024
BHUSHAN
ASHU
283/188/431
s ST Vs /341 of IPC
' MAHESHIN MAHESHIN AND 8B
4 RADHIKA CHI  |PBLDO3- 233/ NOT  |CONSIDERATION ,
1 Ludbiana i)'y | A DER SINGHFORMER DER SINGHicos 0 041302001 | 12.05.2017 | Ladowal NATIONA |5 YEARS 9912021 N/A NA | R s Not stayed 8 nil 8 6 months -do-
LDH
AND ORS HIGHWAY
ACT 1956
-do-
RADHIKA SIMRANJIT SIMRANIT CHU  [PBLDO3- SARABHA NOT
52 |Ludhiaa gy ey | NA SINGH FORMER N N T O 120 ks ooz [147/11.07.202 SRRABEA 1174 of 1Cis months 9122022 | N/A NA | ot PWEOR 02012024 | Not stayed 8 NIL 8 6 months -do-
LDH BAINS
RADHIKA SIMRANIIT SIMRANJITCHI/  [PBLDO3- NOT
53 Ludiiana |piy | VA SINGH FORMER SNG ' (11705000/063145.2002 908032023 DIVNO.5 D20-AIPC. || YEAR 06082022 | N/A NA | ot [PW FOR 02012024 | Not stayed 7 NIL 7 6 months -do-
LDH BAINS
INot Stayed but|
IBIKRAM 12.09.2016 order to adjourn
SH.SUMIT [SANJA [BIKRAM SINGH 500, 501, 09 beyond the date]
54 [Ludhiana  MAKKAR, |y SINGH SITTING MAJITHIA [CRM - FBEDOS | NjA | JODHAN [502. 120-Bp YEARS N/A NA | 12012016 |(Notice oTIAWAITNG ORDERS lfixed at Honble| 8 6 2 1 year -do-
IACTM, LDH [SINGH MAJITHIA VS SANJAY IPC ceusatio e High Court
SINGH CRM-M-11055-
2021
SIMRANJIT o6,
SH. SUMIT SINGH GURDEEP PENDING FOR
55 [Ludhiana  MAKKAR, | N/A [BAINS& |FORMER KAUR vsCOMU  BBIDOS 1 ja  SHIMLAPU AZ012043 5 yvgaRs N/A N/A | 12032021 | N/A  [08.01.2024 FOR Not stayed 2 1 1 1 year -do-
ACIM, LDH BALWINDE ASHWANI b EVIDENCE
R SINGH




No. of

I - . Case  No. Date and| . - ... Date of filingDate of| . . No. of . Expected time COMMENTS OF
;‘;’ g:ﬁ:a 2;3}? of the ﬁi)me of Name of MLAIS::;EEg Tltlcea(;£ the assigned in|CNR No. number of|Police Station gféer:je hfs;;g{_l;ennlt gﬁ;eufnf ﬁhnchl_?;f sfslflelé?g Criminal framing E;iste;;le status and it Sﬁy’hlefracngtri)y Tv(;gfl}le}]sz.egf witnesses re‘;vr:;?sstf)esbe of completion [DISTRICT &|
: the Court FIR g P g Complaint  |charge 8 examined examined of trial SESSIONS JUDGE
STATE Vs IMPRISONM
MS. SIMRANJIT SIMRANJIT ENT FOR 3
) KARANDEEP CHI/ PBLDO3- YEARS OR AWAITING FILE FOR
56 Ludhiana | o e | WA SINGH FORMER [SINGH 61431/20221067464 9002 |05/21:04.2021 DIV NO.6 [174-A WITH FINE | 02:09.2022 | 02.09.2022 N/A - [31.03.2023 [ 0 Not stayed 11 2 9 SIX MONTHS -do-
BAINS BAINS AND
LUDHIANA OTHERS OR WITH
BOTH
SECTION
500 IPC-
TWO YEARS
OR FINE OR
WITH BOTH
SECTION
MS. ARUN compLal |[901FC
) KARANDEEP KULDEEP KUMAR VS(COMI/  [PBLDO3- SALEM |NTU/S EVIDENCE FOR
57 lLudhiana e sy mic,| VA siNGH VAID[FORMER lwyipEEp 6172021 |044343:2001|  NA TABRI  [499/500/166 ?111{\1?%)2{ N/A NA 14.10.2021 ) NIA- o) 01,2024 Not stayed 3 NIL 3 SIX MONTHS -do-
LUDHIANA SINGH /120-BIPC [y irer b oth
SECTION
120 B IPC-
TWO YEARS
OR WITH
FINE OR
WITH BOTH
294,188,269
S STATE VS 160 IPC
: SIMRANJIT SIMRANJIT AND 51B
. HARSIMRAN CHI/ PBLDO03- DIVISION IMONTHS/FI NOT  |Appearance for
58 [Ludhiana |- N/A [SINGH FORMER [SINGH 17216/202103791 12021 128/16.05.202] =0 7 IOF NE OR 06.09.2021 N/A NA | LRAMED |03 01 2004 Not stayed 10 0 10 1 year -do-
IMIC. LDH BAINS BAINS & DISASTER |-
g OTHERS MANAGE
MENT
sH STATE VS
: SIMRANJIT SIMRANJIT 353,186,332 ABOUT |
59 [Ludhiana  VARUNDEEP| 0 loiNGH FORMER SINGH |V _  PBLDO3- " o701 102014 DIVISION [yeg 1ag™ "k vEARS | 06.092021 | N/A N/A NOT ON CHRGE FOR Not stayed 16 0 16 |YEARAND6 -do-
CHOPRA, 17215/2021(037932-2021 NO.7 FRAMED [20.01.2024
IMIC. LDH BAINS BAINS & IPC MONTHS
’ OTHERS
60 |Ludhiana VARUNDEEP NA RAJINDERP | gpppyg HARPRELT iy PBLDO3- |oc o015 pakia f064200200 prne | 4102000 | 00082003 | NA09.08.2023 EVIDENCE FOR Not stayed 21 2 19 2 -do-
udil CHOPRA, AL KAUR SINGH & [15991/2021/016766-2021 et B IPC A0 e 05,01 2024 ot staye years
IMIC, LDH OTHERS P
188,505,
{EPPCIDSEMIC 188- 6 months (2+3)
SH. RAJIV STATE VS 505-2years 3
SIMRANJIT DISEASE PROSECUTION
) KUMAR SIMRANJIT (CHI/ PBLDO03- DIVISION 54DM-I year WITNESSE
61 [Ludhiana |- p e | NASINGH FORMER |\ 10627/2021/040627-2021 125/06:09.202 0T IACT, 1897, [Tl E | 13.09.2021 | 29.08.2023 N/A  |29.08.2023[EVIDENCE FOR Not stayed 8 S HAVE 3 3 months -do-
BAINS 54 11.01.2024
LUDHIANA BAINS Act - 5 years BEN
DISASTER GIVEN UP
MANAGE
MENT ACT
MS.
R AMANDEE DIDAR IAMARIIT 420, 465, 8 5 3
. SINGH KAUR  VS|COMI/ IPBLDC1001 MACHHIW {467, 468, Evidence (Preliminar | (Preliminar S
62 |Ludhiana }) MN[](E:ETU, NA B Akali [FORMER |pip 7001 6282021 NA | (R SAHIB|471 1205 |'0 YEARS N/A N/A 09.07.2021 | NA TN Not stayed v v (ll’:‘re'l(liremna[;y 3 Years -do-
’ M.L.A.) SINGH IPC Evidence ) | Evidence) | ' @7

SAMRALA
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Further order from

Hon’ble Punjab and

Haryana High Court,

Chandigarh passed

in Crm-m-3815-2021

(O&M) and other|

connected case that

is crm-3907-2021 be

As per awaited till the date

Hon’ble High [fixed.  Notice  to

(Not Stayed) Court trial accused no. 6

Ms. Gurjit Bhagwan .deou:inehd . (cif)un iz Ea?lemsh Shatrma%

Kaur Dhillon, § . eyond the date irected to ailable warrant o
. t Singh . Nazar Singh PBMNO- Not For Appearance of . .

63 [Mansa PCS Chief Iypann  NazarSingh o yg Bhagwant COMY  Boor7gs.  |NIL City I Mansa [200200 b vears NIL NIL 730/19  |Framed  |Accused after fixed Vide Order Nil adjourned jaccused no4  JB
Judicial MP (NowMILA Mamn Mp 1772019 oo 502 IPC v . dt. 28.01.2021 in beyond the  |Singla and accused
Magistrate, |y, a) ann ot Summoning CRM-M-3815 of date fixed, so |n0.8 Mukesh Kumar|
Mansa 2021, CRM-M- expected time |be issued for

3907 of 2021 of completion |05.02.2024.

of trial cannot |Argument on
be predicted. |application for|
permanent injunction
filed by accused RS
Jolly be addressed

on the date fixed.
This is the order|
passed by Ld. Trial
Court dealing with
the matter .
COUpPYy UIruirder uaicu
03.11.2023 passed
by Hon’ble High
1 Simp Court in CRM-M-
(1) Simple 453-2023 has been
'fmpéllsonmiﬁt received. As per the
or’ mog N N above said order, the|
Ofi.tmzo(;. of HS pf:gl High [33d case was fixed
tf) isobedience Not stayed fomble High i Hon'ble High Court
M. Gurii lawfull (Adjourned court is for 91.12.2023 and
s Gurjit . lytd beyond the date irected t interim  order was
ﬁ(a:grclﬁhlllon, Charanjit State Vs FIR No. 42 promu’gate For Appearance of fix i.e trected to ordered to be

 Chief singhalias eormer  |Charanjit (1A PBMNO30021, 04 City 1 Mansa |188 TPC |V PUPHC 10 062022 INIL NIL NIL Accused aft 20022023 in 8 Nil Nil adjourned o0 inled

64 Mansa Judicial Channi S aranji 1052022 10092022 ate ity I Mansa servant (2) 6 .06. ccused after .02. in 1 1 beyond the .
Magistrate, Ex.MLA ingh 18.02.2022 months or fine summoning CRM-M-357- date fixed. so Thereafter, no further|
Mansa of both (if 2023 in/and expected t’ime order has been

uch ICRM-M-453- of completion received from the|
disobedi 2023) £ trial " Hon’ble High Court,
1sobedience oI tria. ?anno now to come Up on
fj;ff;:ﬁ’{ff? be predicted. 14 03,2024 for
health or fhwaitirllj; VglrdersH. ohf
- e on’ble ig

safety Etc. Court.

The order passed by

Ld. Trial  Court

Moga Nil reflectsso-
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65

Pathankot

Sh. Manav,
Chief Judicial
Magistrate,
Pathankot

1. Des Raj
Dugga, MLA
Shri
Hargobindpu

r
2. Lakhvir
Singh Lodhi
nangal, MLA
Batala

Both
Former

State Vs
Gurinder
Pal Singh &
others

CHI/
900/2021

PBPOO03-
003403-
2021

139 dated
09.12.2017

Sujanpur

143,145,14
7,149,283,
341,431,18
8,120-B
IPC and 8-
B National
Highway
Act 1956

u7/s 143-upto 6
Month and fine or
both

u/s 145, 147-
upto 2 year and
ffine or both

u/s 283- fine upto
200/~

u/s 341- upto one
month and fine or
both

u/s 431- upto five
lyears and fine or
both

u/s 188 upto 6
months and fine
or both

u/s 120-B,149-
upto five year and
ffine or both
Section 8-B(NH
|Act 1956- upto
five year and fine
quboth /o 54 /4y

09-09-2021

09-09-2021

09-09-2021

08/09/22

Prosecution Evidence.
Fixed for 11.12.2023

No

1 Year

Prosecution
Evidence.
Fixed for 18.01.2024

66

Pathankot

Sh. Chandan
Hans, JIMC,
Pathankot

Sh. Joginder
Pal, MLA,
BHOA,
Pathankot.

Former
MLA

State Vs
Joginder
Pal

CHA/
165/2022

NA

FIR No. 49
dated
08.06.2022

Taragarh

21(1) of
Mines and
Minerals
(Developm
ent and
Regulation)
Act, 1957

(TFUrs2(T)
of Mines and
Minerals
(Developme
nt and
Regulation)
Act, 1957
maximum
imprisonmen
t for a term
which may
extend to
two years, or|
eith fime
which may
extend to
twenty five
thousand
repees, or
with both.
(2)- U/s 379
IPC (Added
later on)
imprisonmen
t for 3 years

or fine or
$h

10/11/22

10/11/22

10/11/22

04/12/23

Charge framed on
12/04/2023
Next date
06.12.2023

No

30

10

20

1 Year

Prosecution
Evidence.
Fixed for 01.02.2024

67

Pathankot

Ms. Dazy
Bangarh,

ACJ(SD)-
cum JMIC
Pathankot

Sh. Ranbir
Singh Nikka,
MLA from
Nurpur
Constituency
District
Kangra (H.P)

Sitting

State Vs
Ashok
Kumar &
another

CHI/
585/2021

PBPO03-
001909-2021

121/ 05-06-
2020

Division No.
2 Pathankot

88, 269, 27

h.

Urs 188-
upto 1 month
imprisonmen

t or fine or
both U/s
269- 6
months
imprisonmen
t or fine or
both
U/s 270- 2

Years

imprisonmen
t or fine or
both

20-05-2021

Charge
not
framed yet

Awaiting Order of
Hon’ble High Court as
vide order dated
19.04.2023 in CRM-M
26324-2021 titled as
“Ashok Kumar &
Others Vs State of
Punjab.Trial Court is
directed to adjourn the
case pending before it,
beyond the date fixed
in present petition.
Next date is
30.01.2024

Yes

14

Proceedings
initiated
before
Hon’ble High
Court
regarding
quashing of
FIR
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0. ame ourt ormer case lthe Court FIR allege punishmen allan charge shee! Complaint charge next date 1gher court witnesses examined reel’)l;l:;rl'llin()ede of trial SESSIONS JUDGE
21 before
notice of
BRAHM accusation
Eg'mpk‘)t;' SIMRAN MOHINDRA aviL and 23
? JEET VS COMI- |PBPT03012] COMP 499,500 19.11.202| CASES IS FIEXED after notice
68 [PATIALA |CJSD-cum- |- SINGH Former SIMRANJE | 134/2018 | 725-2018 CASE LINES IPC 2 YEARS - - 08.01.2018 0 FOR 9.1.24 - 25 of 1DW 2 Months
ACIM PATIALA .
PATIALA BAINS ET SINGH accusation
BAINS and 1
defence
witness
188 IPC
State of ;
ig'ml?)t;l Harinder Pal Punjab Vs. A107t71 5’;/2‘/‘ Case is fixed for
e L Singh Harinderpal| CHI/ |PBPT03016 Sadar ’ . ; - 19.1.24 for -
69 PATIALA géil?ll cum Chandumaijr Former Singh 854/22 | 8962022 16/6.2.2022 Patiala Repjr?azant 6 Months | 04.11.2022 consideration on 8 None PW 8 6 Months
PATIALA a Chandumayjr wtion of charge
a Peopel Act
Every effort
Ms. Navdeep State Vs 1953A1 ?382 will be made
Kaur, CJM- Harmeet - ; COMI/  |PBPT03004|16/10.02.20 . to decide the
70 [PATIALA cum-ACJSD, - Singh Sitting Hg:‘rr]niet 00/2023 | 2352023 29 Julkan Raeﬁgisgpt 7 years 20.04.2023 - 20.04.2023 - 08.01.2024 Evidence - 16 none 16 case as
Patiala 9 expeditiously
People Act A
as possible
Ld. presiding officers
Sh. Sanjay . ) are asked to decide
/Agnihotri, - _ Balbir Singh CRA/ PBRO01- Sri 323,324,32 /Arguments, these cases
71 |[Rupnanagar - Balbir Singh [Sitting vs state of 002406- 85/2011 Chamkaur |5,506,34 N/A N/A N/A N/A No 0 0 0 N/A L
IADSJ, ) 95/2022 . 29.01.2024 expeditiously by
Punjab 2022 Sahib IPC -
Rupnagar giving shorty
adjournments.
Sh. Sanjay Mewa Singh PBRO01- Sri 323,324,32
/Agnihotri, o " . CRR/ Arguments,
72 |Rupnanagar - Balbir Singh [Sitting \vs Balbir 002685- 85/2011 Chamkaur {5,506,34 N/A N/A N/A N/A No 0 0 0 N/A -do-
ADSJ, ) 63/2022 ) 29.01.2024
R Singh 2022 Sahib IPC
upnagar
Sh. Sanjay . .
Agnihotri, o n Balbir Singh CRA/ PBROO01- Sri 323,324,32 Arguments,
73 |Rupnanagar - Balbir Singh [Sitting vs Mewa 002605- 85/2011 Chamkaur [5,506,34 N/A N/A N/A N/A No 0 0 0 N/A -do-
ADSJ, X 107/2022 . 29.01.2024
R Singh 2022 Sahib IPC
upnagar
Sh. Sanjay Kunwar Pal
/Agnihotri, Kanwar Pal Singh Rana CRR/ PBRO0100 499,500,50 Arguments,
74 Rupnanagar [\ © lsingh Rana | O™’ s Sohan [29/2023 16182023 [N/A N/A 6 IPC N/A N/A NIA NIA 29.01.2024 No 0 0 0 NA -do-
Rupnagar Singh
Sh. State vs 4_20’406’12 Maximum
/Amanpreet . - ; . CHI/ PBRO0300 |10 dated Chamkaur imprisonmen 29.03.201 |Awaiting for further Pb. & Hr. High 1.5t02
75 Rupnanagar ging acm| - BalbirSingh Siting - bidar Singh |6517/2013(05212011  [27.01.2011 Sahib oot Hof 7 years [2709-2011 129.03:2014 /A 4 order till 31.01.2024 | Court, Chd. 16 16 18 lyears -do-
Rupnagar ’ ’ with fine
IPC
Sh. Jagmilap
Singh Sohan stayed by Ld.
Khushdil, Kanwar Pal Singh VS [COMI/ PBROA100 (IPC IPC 500,506 Appearance Addl. Sessions
76 [Rupnanagar g 1 "ol * lsingh Rana | °™Me" |kanwar Pal [5/2022 000962022 |Complaint |Complaint [IPC 2 Year N/A N/A 04.02.2022 IN/A 29.01.2024 Judge, 4 4 4 P2Year ~do-
/Anandpur Singh Rana Rupnagar
Sahib
gf’:fﬂ& Aga%EtSBoth The officer has been
Ms Manjot Swaran Enforcemen JALANDHA sensitized to dispose
Kaur, CBI-1 Singh t Directorate v/ PBSA01004 JELCzlgizms RENFORC Z)p2FOR 09.10.201 [Prosecution Evidence njltisseoi?ﬁge 01 of 15vYear [of  the  case
77 |SAS Nagar Punjak?, at - Ph]llaur and [Former Vs Jagjit 08/2017 6792017 DT.25.03.20 EMENT OFFENCE 7 YEARS 12.07.2017 |NA NA s on 09.01.2024 CRM-M-46388- 68 67 Prosecution approx expet{hhoqs as per
Mohali /Avinash Chahal & DIRECTOR the directions issued
) 13 U/S 3 AND 2022 by f
Mohali Chander ors. ATE ; f by Hon’ble Supreme
4 OF Hon’ble High Court
PMLA Court
Directorate U/s 44. 45 IAccused Sukhpal The officer has been
of of ’ Singh Khaira has been sensitized to dispose|
Sh Avtar enforcemen . produced before me of the case
78 |SAS Nagar [Singh, . Bukhpal o er vs COMA/  PBSAD1000 ECIR/02/ |-py Prevention |7 yeaRs  [06.01.2022 [06.01.2022 |NA 2710202} 0gh VC Let he be|  NIL 39 0 39 1Year | peditiously as per
. Singh Khaira 01/2022 200-2022 [STF/2021 of Money 3 ) approx L -
IADJ,Mohali Sukhpal launderin again produced on the directions issued
Singh Act 20029 19.01.2024 physicaly by Hon’ble Supreme|

Khaira

in the court

Court
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;r. glstrlct gamf of the ﬁaprne of Name of MLAElmng/ Title of the assigned inlCNR No. umber oflPolice Station (iffenge Ma?(ll:numt gﬁtell of flhngDhate of lflh?g Criminal framing Preste;t[ status and its| Sﬁy,hlf any, lzy TOF?I no. of witnesses w1t1?estsesb of completion [DISTRICT &
0. ame ourt ormer case lthe Court FIR allege punishmen allan charge shee! Complaint charge next date 1gher court witnesses examined I'eel’)l;l:;rl'lliHOEde of trial SESSIONS JUDGE
The officer has been
Sh Av State of A " s?nsitiz?'? to dispose|
vtar ) - ppearance the cases o e case|
79 [SAS Nagar [Singh, - gﬁndeg Former g””{j’b vs 25/2022 5223_28;311 ;g/ 1510.20 igilance X/ s8pc 7 .\t(hE?RS 12.12.2022 [12.12.2022 |15.10.2022 ;8'09'202 is  adjourned  to NI 25 0 25 1Year | peditiously as per
IADJ, Mohali am Arora Shor euro ¢ With fine 16.01.2024 for Pws apPIOX he directions issued
ham Arora B
by Hon’ble Supreme|
Court
Written The officer has been
Sh At State of - (S}tﬁtﬁment/Reply o sfensitiz?;i to dispose|
vtar ) - arges allan agains o e case|
80 [SAS Nagar [Singh, - WNiay Singla [Former E;'r‘éiz vs ;2’2022 573431/;8;310 32/24'05'20 \B/'g"a""e gg Z* t7 N .EE?.RS 23.07.2022 [23.07.2022 [24.05.2022 Not accused vijay Kumari — NIL 19 0 19 1Year | peditiously as per
/ADJ,Mohali K p euro C with Fine Framed |Singla not presented approX e directions issued
umar . f
be awaited for| by Hon’ble Supreme|
15.01.2024 Court
One year
7,7A,13(1) after framing
(A)(2) P.C. charges [The officer has been
Sh Parminder,| gtaéﬁ Vs 1A§E)BIPC LIFE ch . ch & tr(:_;harges in s?nsitiz?ﬁ to dispose|
) ’ adhu . arges |[For arge is case are |0 e case|
81 [SAS Nagar |9 . SadnuSinghicoer ISingn PO/ PBSA01007(07 dated Vigilance g (409 420 |MPRISONM|06.08.2022 [06.08.2022 (06.06.2022 |Not consideration NIL 89 0 89 notyet |expeditiously as per
rewal, Dharamsot 30/2022 860-2022 |06.06.2022 Beuro F S 1 . N .
IADJ Mohali Dharamsot ,465,467,4 ENT Framed |09.02.2024 framed.as .thethe directions issued
’ & Ors 68,471 IPC sanction in |by Hon’ble Supreme
/Added this case is |Court
Later) not yet
received
The officer has been
Ms H ¢ State of loiq FIR No. 05 Uls 286 Pendi f s?nsmzfﬁ to dispose
s Harpree ’ ) o. o. s , ending or| o e case|
82 [SAS Nagar |Kaur, ACJM, uKtarsiting PO VS Ichi06/2 [F5o2 99901 pated Mattaur 506,201 [10Year  [10.032021 [10.03.2021 08.01.2019 5°°129% 05012024 fo| NI 14 9 5 6 Months 10 lexpeditiously as per
Mohali A : 021 08.01.2019 IPC Prosecution evidence the directions issued
nsari )
by Hon’ble Supreme|
Court
No order has been
B |Sh'd Dh o t State Vs |58/16.09.2|PBSG01000] 132 of 143,302,14 28.11.200|received from apex This is stayed by
83 |Sangrur Kus,}:’r'? Ae[;] NA Sine;;nhwgg. Former Amr?LeSinSgh 01'4 ’ 0482004 18.05.2%04 Dhuri 9 IPCY for life. 16.09.2004 | 28.11.2005 NA ’ 5' fCourt. Awaiting for stayed 19 11 8 32Hon'ble Supreme
Sangrur MLA urther order on Court of India
25.01.2024
Efforts are
" Mohd. . ) being made [The Concerned
84 |Sangrur g?ﬁgia”::ggr NA Sh. Naresh Sitting Ashraf Vs CRA- |PBSG01004 NA NA NA 5 years and NA NA NA N/A ;:%i?r:zridéﬁumed for No 0 0 0 to dispose Offiger was directed
Sanérur ! Yadav Naresh | 33/2021 | 2612021 fine 14.02.2024 the case as |to dispose off the
Yadav o early as case on Priority basis
possible
Efforts are
State Vs :
- . : . being made [The Concerned
Sh. Baljinder Nand Kishor| Case is adjourned for . ¥ N
85 [sangrur  |Singh,ADJ,| NA | ST ’\:jareSh Siting | @ Goldy 4C/§A£1 oS NA NA Na o [Svearsand ]y, NA NA N/A  |argument on No NA NA NA  [[odispose Oﬁé.cer was drected
Sangrur adav and Naresh 0/20 92620 ine 14.02.2024 the case as |to ispose o .t e
Yaday early' as case on Priority basis
possible
Case stayed
from Hon'ble
High Court in
Sh. Gurkirpal 188 IPC ggfz'\sﬂ-x]-dﬁﬂﬁ-
Singh Vijay State Vs and 51 - Case stayed from
86 |Sangrur Sekhon, Inder NA Former | Vijay Inder 24(7:/';522 P3§§2%320207 31/122'32'20 City Sangrur| Disaster ggg Z?%ro?r: 21.09.2022 | not farmed NA NA ervgglr:ﬂfg(r)tzhjr order yes 13 0 13 ;u;::gesrsary Hon’ble High Court in
CJM, Singla Singla Manageme o steps be taken CRM-M-6211-2023
Sangrur nt Act after awaiting
orders of
Hon'ble High
Court
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- ithe Court FIR 8 p 8 Complaint |charge 8 examined | "N of rial  [SESSIONS JUDGE
Case stayed
from Hon’ble
High Court in
Sh. Gurkirpal 188 IPC g&'\g-xjm-
Singh Vijay State Vs ) and 51 . Case stayed from
87 |Sangrur Sekhon, Inder NA Former | Vijay Inder 2 45/';1)/22 PESSGZOO?’ZOZW 25/1:;’3 220 S(;::y rt r Disaster gzg )ol(:%;?hr 21.09.2022 | not farmed NA NA Q\?’gg'%%fgggfr order yes 9 0 9 Luencr;es;ary Hon’ble High Court in
CIM, Singla Singla 9 Manageme o steps be taken CRM-M-6216-2023
Sangrur nt Act after awaiting
orders of
Hon'ble High
Court

: . Efforts are
Sh. gﬁgﬂrpal Mallikarj Brl;lgred?/\r/]aj being made [The Concerned
- COMI/  |PBSG03006 499/500 Not  |Appearance for to dispose  |Officer was directed
88 |Sangrur Sg'm"' L B NG | e | 40/2023 | 9002023 NA NA IPC 2 years NA NA ~ 106.06.2023| f3ned [15.01.2024 No 0 0 O lthecaseas [t dispose off the
san r‘ur 9 Khar Je early as case on Priority basis|
9 9 possible
) Efforts are
Sh. grl:gﬂrpal State Vs Fixed for being made [The Concerned
Baljinder - o UCR/ |PBSG03009(245/14.08.2| .. 269 & 188 | . ] . to dispose  |Officer was directed
89 |Sangrur Sgl\(]f;\z)n. NA Kaur Sitting B?Jgrtll?er 330/2023 | 9182023 020 City Sangrur, IPC Six Months | 14.09.2023 NA NA NA gggssldzeorg‘tllon for No 0 0 0 the case as  [to dispose off the
Sangrur e early as case on Priority basis
9 possible
I/Arguments on an
application for Efforts are
Ms. Indu parminder State Vs grnv?/im(;irxz discharging the being made [The Concerned
: ] Rampal CHI/  |PBSGD100|195/08.12.2 Uls 341, p Charge Not accused not to dispose  |Officer was directed
90 |Sangrur Bal{/?c’) c?nl?i‘]kM' NA Dst:?r?sha Former Singh  |102/2022 | 10472022 017 PS Lehra 283 IPC Mg:(g;g];y 02.11.2022 frame NA N/A addressed. At request, No 12 0 12 the case as [to dispose off the
Beniwal five hundred the present case is early as case on Priority basis|
adjourned on possible
12.01.2024
SBS Nagar Nil
Sri Muktsar .
Sahib Nil
354,323,506
Sh. Rakesh IManjinder State Vs 148,149
[Kumar . - X 41/13.08.20[PBTT010018|69 dated City Tarn IPC, 3(1) 10.05.2017 [Prosecution Evidence / . Case is pending for
91 |Tarn Taran gy oo asy, VA Singh@  Sitting Davinder ;5 522013 [04.03.2013  [Taran ), 3(1) & [ Yex 09.052013 109.05.2013  IN/A 28.11.2013 [03.01.2024 /A 21 6 15 Sixmonths | ecution evidence.
Sabha IKumar
Tarn Taran 4 of SC &
ST Act,1989
1. Manyjit
Singh 188,269,270
Sh. Bagicha 2. Kultar IPC, 51-B . . . .
92 (Tam Taran [Singh, ACJM, [N/A  |Singh Sitting  |orate VS |174/06.09.2PBTT030026)276 dated |SadarTarn |y 700 ™ o vonihs [06.09.2021  [06.09.2021  |[N/A 03.06.2023 [Prosecution Evidence /-y, 1 7 4 Six months |Case is pending for
IManjit Singh 021 602021 26.08.2020 [Taran 05.01.2024 prosecution evidence.
Tarn Taran Sandhwa Managemen
3. Laljit Singh it Act
Bhullar




No. of

- - . Case  No. Date and| . - ... Date of filingDate of| . . No. of . Expected time COMMENTS OF|
;‘;’ g:ﬁ:a 2;3}? of the ﬁi)me of Name of MLAIS::;EEg Tltlcea(;£ the assigned in/CNR No. number of[Police Station gféer:je hfs;;g{_l;ennlt gﬁ;eufnf ﬁhnchl_?;f sfslflelé?g Criminal framing E;iste;;le status - and its Sﬁy’hlefracngtri)y Tv(;gfl}le}]sz.egf witnesses re‘;vr:;?sstf)esbe of completion [DISTRICT &|
: the Court FIR 8 P 8 Complaint  |charge 8 examined examined of trial SESSIONS JUDGE
1. Kultar
ggr'l%l;lwa 188,269,341
2.Gurmit ,342,270,28
. 3,270 IPC,
Singh Satehar
Sh. Bagicha 3. Manjit 51-B
L . - State Vs 179/07.09.2PBTT030026 271 dated Sadar Tarn  |Disaster Prosecution Evidence / . Case is pending for
93 [Tarn Taran (Singh, ACJM, [N/A Singh Sitting Kultar Singh 021 782021 20.08.2020  Taran Managemen 6 Months 07.09.2021  |07.09.2021 |N/A 28.03.2023 05.01.2024 IN/A 12 7 5 Six months prosecution evidence.
Tarn Taran 4.Kulwant
Singh it Act & 8(B)
A National
5. Jai Kishan N
Rori Highway
ort |Act
6. Laljit Singh
Bhullar
188,269 Somg accused ha.s peen
Sh. ) ) IPC. 51B convicted. Remaining
94 [Tam Taran |Amandeep. [N/A  |visaSimgh g o StateVs  03/03.01.20PBTTAL000 113 dated o) o Ipjcicier |6 Months  [24.12.2021  [24.12.2021  IN/A Charge not |, - rance / 08.01.2024 |N/A 10 0 10 Three months [2€Cused has been
. \Valtoha Ranjit Singh [22 0282022 14.08.2020 framed yet summoned through
SDJM, Patti Managemen .
It Act notice as well as

bailable warrants.




Details of pending Criminal cases/Complaints against MPs/MLAs in U.T.Chandigarh as on 31.12.2023

Sr. [Name of the [Name of [Name of MLA Sitting/ [Title of the] Case |[CNR No.| Date | Police |Offence Maxim|Date of filing| Date of Date of Date of framing charge [Present status and|Stay, if| Total| No. of No. of Expected time of Comments of Ld. District & Sessions Jduge
No. |Court MP Former case No. and |Station|alleged| um Challan (filing charge| filing its next date any, by| no. of | witnesses |witnesses| completion of trial
assign numb punish sheet Criminal higher (witnes| examined |remain to
edin er of ment Complaint court | ses be
the FIR examined
Court
Vide order in CRMM
No.41105 of 2020
had been adjourned IN
.. to 12.10.2023 by
SH. 153 ?Jlsl}g; NACT|CHCHO3 uss HganIe High Cogn PRE{;{\(A IN SIX MONTH APPROX On perusalfuofh the dconcferned cass1 file, hon datet%
SH.RAHUL SUKHBI - X and the interim order AS AND WHEN THE [01.12.2023 further orders from Hon,ble High Court o
1 lGARG,ACIM |R SINGH 0 Sitting "SSSP“}‘P“ 6912;20 000167920 o0 501%5’:01 0 0 0 31.01.2017|  Charge not framed yet. '} been continued. | V=5 | 8 EVIDgNCE 0 PROCEEDINGS  |Punjab & Haryana at Chandigarh not received and the
BADAL g Now this file is START AGAIN  |same was ordered to be awaited for 02.03.2024.
Badal EXAMINE
ordered to be put up D
on 02.03.2024 for
awaiting further
order.
Further orders in
CRMM No.24842,
o SINGH MATTTHIA| puaevs. | pCH cHCHO3(137/0 Ofﬁgﬁ?’cogrotnnstle SIX MONTH APPROX
o [SH-RAHUL =~ Balwinder| ™"y ;) "oy, | Sitting &\ Balwinder |4643/2| 5007517 g o g [US 188/UPO 61 o 00 5051 | 57 052021 0 Charge not framed yet. | received. Now this | YES | 7 0 7 AS AND WHEN THE | 1icted during this month
GARG, ACJM | Singh Former Singh  |7.05.20 IPC |Month B PROCEEDINGS
Bhunder SH.MALKIAT Bhunder | 21 021 020 file is ordered to be START AGAIN
SINGH, EX.MLA put up on 06.01.2024
for awaiting further
order.
On perusal of the concerned case file, on dated
Charges framed . against 18.11.2023 exemption applications of 19 accused persons
State vs. _— some ch"}llied Eersonlwl:jod THREE MONTH were f(ijled an(i thSe same Svyer(}el allowed.ADedath Sreporthof
appeared. They have pleade . . accused namely Satnam Singh not received . Same has
5 [SHRAHUL 0 sn\?gHH(E/Eg}% A, | ForMER I;ﬁ?gﬁ’ 4642/2 %&ggf;’ ;%%/. g a6 |U/S188/Upto 6| o icnint | oo e 2001 o [suilty and did not claim trial, Efﬁiiﬁféiﬁ??fe xo | s 0 ¢ | FROM THE DATE OF pbeen called through SHO for 06.01.2024. Summons of
GARG,ACIM EX MLA GABRIA 7.05.20 021 020 IPC |Month hgve been convicted and issued for 06.01.2024 APPEARANCE OF |Accused Gurpreet‘ Singh and Gurvinder Singh received|
EX ML A, 21 fined. Cha;ges yetto l?e ACCUSED back unserved' with the report that complete gddress
framed against remaining details be provided. Accordingly SHO Police station 26,
accused. 'was ordered to be present on the date fixed alongwith
complete address details of above both accused persons.
On perusal of the concerned file on dated 16.12.2023]
exemption application on behalf of accused Sandeep|
Singh Filed and the same was allowed only for that day.
u/s Arguments on the misc. applications heard partly. Case|
STATE | PCH | chichos| 168/3 A 25.08.2023 Frounse forthe WITH IN ONE YEAR ;:;migﬁsm:r? iﬁeoiﬂﬁ'zgﬁgnf&ﬁff " pplication for
4 SH.RAHUL 0 SH.SANDEEP Sitting VS. 1558/2 0224002 |1.12.2 SECTO 354—B’ 7 years AT 9:25PM 25.08.2023 NA CHARGES NOT FRAMED accused case NO 45 0 45 FROM THE DATE OF deciding the present trial on day to da;y basis as per the
GARG,ACIM SINGH SANDEEP|8.08.20 o | R-26 ’ BEFORE o YET X APPEARANCE OF |, "~ " s .
SINGH 23 023 022 342, Ld.CIM adjourned to THE ACCUSED. dl'rectlons of Hon bl.e Supreme court of India and Hon,ble|
506, 509 06.01.2024 High Court of Punjab and Haryana and on the another|
1IPC application under section 209 of CrPc for commitment of|
the present case to the court of Sessions for Trail not|
addressed. For addressing arguments on above application|
also case adjourned to 06.01.2024




Details of pending Criminal cases/Complaints against MPs/MLAs in U.T.Chandigarh as on 31.12.2023

Sr. [Name of the [Name of [Name of MLA Sitting/ [Title of the] Case |[CNR No.| Date | Police |Offence Maxim|Date of filing| Date of Date of Date of framing charge [Present status and|Stay, if| Total| No. of No. of Expected time of Comments of Ld. District & Sessions Jduge
No. |Court MP Former case No. and |Station|alleged| um Challan (filing charge| filing its next date any, by| no. of | witnesses |witnesses| completion of trial
assign numb punish sheet Criminal higher (witnes| examined |remain to
edin er of ment Complaint court | ses be
the FIR examined
Court
On perusal of the concerned case file, on dated
02.12.2023 exemption applications of 7 accused persons|
were filed and the same were allowed. Vide separate
syayement 1d.APP for the state has given up Ins. Amajot|
DRAMAN SH.GURMEET S"l;]ASTE PCHL4lCHCEHOS 324 SECTO For appeaé‘ance of the being él'nneceijsary fgcizclé)ggg [f)rusecuti(:jp evidence. Caseff
. . g accused persons was adjourned to 16.12. or recording statement o
5 ISI\L]IJ\IEDI;{%INGH N.A |SINGH @ MEET, | Sitting |GURMEE| 637/ |0062152 Dlggg R-39, U/ISP(1:88 rlnjgflothss 26.05.2021 | 26.05.2021 0 28.02.2023 through Non Bailable, No 6 5 1 /}Eé{&XI\IA%ANTF%LSY accused persons under section 313Cr.PC.. On dated|
M ’ MLA T SINGH | 2021 021 | 26 CHD. warrants for 16.12.2023 exemption application on behalf of 4 accused
& ORS. 12.01.2024 persons were filed and the same were declined and
presence of accused persons were ordered to be procured|
through non-bailable warrants for 12.01.2024
1. Sh.Harpal Singh
Cheema. .
Vide order dated
2 Ma;i‘flrgfaldev 22.03.2023 CRMM
- No.14540 of 2023
3. Ms.Baljinder Hon’ble High court
Sh. Kaur has directed to deffer APPROXIMATELY On perusal of the concerned case file, on dated
DR.AMAN Bhagwant|4.Sh.Gurmeet Singh State vs Police R THREE MONTHS P N L ¢
INDER SINGH| _singh Haver o Bhagwant Pch |CHCHO03|01 Dt. Station [U/S 188! Unto 6 the pmcedmg§ AFTER THE 02.12.2023 exemption ] applications on behalf of 10
6 s Y’ . Sitting 8 5143/0{0120992 |10.1.2 p 13.10.2021 | 13.10.2021 0 Not yet framed. beyond the date fixed| Yes 16 0 16 accused persons were filed and the same were allowed.
SANDHU, Mann,MP |5. Sh.Manjeet Singh singh Sector | IPC |months g s . VACATION OF STAY X o
. . 6.09.21) 021 0 in Hon’ble High " Case was adjourned to 06.01.2024 for awaiting further|
cM (Now CM Bilaspuria Mann 3, che. Court Now this file FROM HON"BLE orders of Hon’ble High Court
Punjab) | 6.Sh.Aman Arora. X HIGH COURT .
. is ordered to be put
7. Sh.Narinder Sher
S up on 06.01.2024 for
8. Shli'gi&hsimgh awaiting further
9. Ms.Sarabjeet order.
Kaur Manka
1. Sh.Arun Narang.
2.Master Mohan Lal
3.Sh.Madan Mohan Case adjourned to
Mittal 18.03.2024 for
4.Sh.Manoranjan awaiting further APPROXIMATELY
DR.AMAN . Kalia Police orders of Hon”ble THREE MONTHS
Sh.Vijay State vs |PCH51|CHCHO03|150/2 ; ) N
INDER SINGH 5.Dr.Baldev - Station- Upto 6 High Court( Vide AFTER THE . . .
7 SANDHU, (lsjzrrnnﬂ?) Chawla. Former Szfrléa{a 2%/(;21‘0 0083}52 1‘3620 sector* U/s188 months 02.09.19 02.09.19 0 Not yet framed. order dated Yes 10 0 10 VACATION OF STAY Case was not listed during this month
CIM 6.Sh.Ashwani P ’ 17 19.12.2022 passed in FROM HON”BLE
Sharma CRMM no.59436 of HIGH COURT
7. Sh.Tikshon Sood 2022 (O&M)
8. Sh.Surjit Kumar Stayed)
(All Former)




Details of pending Criminal cases/Complaints against MPs/MLAs in U.T.Chandigarh as on 31.12.2023

Sr. [Name of the [Name of [Name of MLA Sitting/ [Title of the] Case |[CNR No.| Date | Police |Offence Maxim|Date of filing| Date of Date of Date of framing charge [Present status and|Stay, if| Total| No. of No. of Expected time of Comments of Ld. District & Sessions Jduge
No. |Court MP Former case No. and |Station|alleged| um Challan (filing charge| filing its next date any, by| no. of | witnesses |witnesses| completion of trial
assign numb punish sheet Criminal higher (witnes| examined |remain to
edin er of ment Complaint court | ses be
the FIR examined
Court
Vide order dated
23.11.2022 CRMM
No48302 of 2022
Hon’ble High court
has directed L.e
State vs Ir}terim order to APPROXIMATELY
DR.AMAN Sh PREM PREM | Pch |CHCHO3 continue Leto adjourn THREE MONTHS
8 ISI\A?VEDRH%I}\IGH CIS_IIESISU Sfé?;;(‘ir:ldﬁ;j‘r‘;gh Sitting CIS{IANISI}I;U 24(1%2;01 013(2)91)92 7;'6%3 PS3 |U/S188 gg;‘:hes 13.10.2021 | 13.10.2021 0 Not yet framed. beyg’ne dptﬁ’eczgigggxe 4 Yes | 16 0 6|y Acﬁgﬁ g?ET Ay [Case was not listed during this month
cM MAJRA MAJRA | Le 19.12.2023 in FROM HON”BLE
Hon’ble High Court HIGH COURT
Now this file is
ordered to be put up
on 06.01.2024 for
awaiting further
order.
1. Sh.Aman Arora. Vide order in
2.Sh.Jarnail Singh. CRMM No.21450,
3. Master Baldev and in CRMM 25489
Singh of 2023 Hon’ble
4.Ms.Sarabjeet High court has APPROXIMATELY
DR.AMAN Kaur Manuke State vs Pch CHCHO3| 76/ U/S188, directed to deffer the THREE MONTHS
9 ISI\/L]IJ\IED‘;%I}\IGH NA glsg‘hlé';m‘::f sitiing |, AMAN 1780 1516420 /06,10, PS3 35?%32 I;E‘;S?’ 04.08.2022 | 04082022 | 0 Not yet framed. procedings beyond | yes | 17 0 17 | pcarTER THE  [Case was not lsted during this month
CIM 6.Sh.Jai Kishan ORS. 22 IPC Hon’ble High Court FROM HON”BLE
Rori Now this file is HIGH COURT
7. Sh.Manjit Singh ordered to be put up
8.Ms.Anmol Gagan on 18.03.2024 for
Manni awaiting further
order.
1. Sh.Bikram Singh
Majithia (Sitting
MLA)
2.Sh.Daljit Singh
Cheema (Ex.MLA).
3. Pawan Tainnu
(MLA sitting)
4. Sh.Surjeet Rakha, State vs U/S188, On perusal of the concerned case file, on dated
PNR]j%]l\{MS%I];I\IGH (EX.MLA) 5. Sitting & BIKRAM 1;;2/2 CHCHO03 87/06 186, Upto 3 For supply of copy of FIV]_EH_I\I/][EOSX;IES SEOM 22.12.2023 exemption applications of 9 accused persons|
10 SANDHU NA Sh.NK Sharma, Former SINGH 512,20 0282782 11 20‘ PS3 353, years 22.12.2022 | 22.12.2022 0 Not yet framed. challan to the accused] 0 18 0 18 APPEARANCE OF |Were filed and the same were allowed. Case was|
M ’ (MLA sitting) MAJITHIA|™ 22‘ 022 2‘1 332, 334 person on 02.01.2024 ACCUSED adjoourned to 02.01.2024 for supplying of copy of challan|
6.Sh.Prem Singh & ORS. IPC to the accused person.
Chandumajra (Ex
MP)
7. Sh.Mahesh Inder
Grewal (Ex,MP)
8. Sh.Kanwar Singh
Rozi (MLA sitting)
DR.AMAN 1Sl§12}]1\l(asrllgijnegr 1?tate vsd Pch CHCHO3 81}‘}7/ 14 Notice to the FIVE MONTHS FROM|On perusal of the anclfn;fd case dfile , on dateg
INDER SINGH - Sh.Narinde| 28754/ 20/12. o UPtO 3 THE DATE OF 02.12.2023 notice issued all the accused persons receive
n SANDHU, NA MLA) Sitting r Singh & [03.11.2, 0233582 02.20 PS39 g’g;g’i’g yPe)ars 02.11.2023 | 02.11.2023 0 Not yet framed. accu;idol:l)ezrzglls for 0 21 0 21 APPEARANCE OF |back unserved. Fresh notice was orderedpto be issued to
CIM ORS. 023 23 ’8 IP’C o ACCUSED all the accused persons for 31.01.2024.
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